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2 Markit India Services (p) Ltd
Green Boulevard, 3vd & 41h
Floortower-c.plot No,b-9a,sector-62,,
NOIDA-UP
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3Advocate(s) / Consultant{s):

DHEERAJ SRIVASTAVA,
ADVOCATE
7TH FLOOR, BUILDING NO. 10,
TOWER-B, DLF CYBER CITY,
DLF PHASE-11, GERGAON
122002(I-IARYANA)

4 Bar Association, CESTAT, Allahabad

5 Divector Publications, Customs, Bxcise, [P, Estate, Delhi

6 Mis Centax Publications Pvi. Lid., 1512-B, Bhishm Pitamah Marg, Opp 1CICT Bank of Defence Colony New
Delhi-3

7 Company Law Institute of India Pyve. Ltd., No.2 (old no.36), Vaithyaram Swreet, T. Nagar, Chennai-17
8 Taxmann Allied Service Pyt Lid., 59/32, New Rohtak Road, New Delhi-110005

9 LAWCRUX Advisors Pvt, Ltd., LAW House, 1-8, Sector-10, Faridabad 121003 {(Harvana)

10 Taxknd laOntine.com Pvi. Lid., 2nd Floor, Vasant Arcade, Vasant Kunj, New Delhi - 110070

LI Mark Professionat Services Pvt, Lad., 108, Everest Block, Aditys Enclave, Hyderabad - 3§

12 The ICFAT society, 52, Nagarjuna Hill,Punjagutia Hyderabad -500082

13 M/S Knowledge Processing Py, Itd (taxnanagementindia.com), FF-19, st F

or,Cross River Mall,CBL
Ground, Near RKarkardooma Caourt,Delhi-110032
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1

APPEAL No.ST/70416/2016-ST{SM]
(Arising out of Order-in-Appeal  No. NOVSVTAX/ Q0 APPEALS-

1/439/2015-16 dated 12/01/2016 passed by Commissioner of Central Excise
(Appeals-1), Meerut)

Commissioner of Service Tax, Noida Appellant
Vs.

M/s Markit India Services () Ltd,, Respondent
Appearange:

Shri Pawan Kumar Singh, Supdt (AR} for Appellant
Shri Dheeraj Srivastava, Advocate for Respondent
CORAM;

Mrs. Archana Wadhwa, Hon’ble Member (Judicial)

Date of Hearing 13/11/2017
Date of Decision : 13/11/2017
FINAL ORDER NO.} 13.‘8‘.&\) YalF

Fer: Mrs, ArchanaWandhwa

Revenue is in appeal against the Order of Commissioner
(Appeals) vide which he allowed the refund of credit in lerns
of Rule 5 of Cenvat Credit Rules, on the ground that at the
time of filing the refund claim, the respondent had not

debited the said duty from their Cenvat Credit Accountant.

5. 1 find that for the earlier period, respondent’s case
stands decided by the Tribunal vide Final Order

No.71046/2017 dated 18.09.2017 vide which appeal filed by

&



APPEAL NoST/70416/ 2016-5TEM)

the Revenue stands rejected. By following the earlier order, I

find no merits in the present appeal of Revenue and the same

is accordingly rejected.

(Dictated in Court)

o

Sd/-
(Archana Wadhawa)
Member{judicial)
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